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Ishuar thandra, sfo shri
o 3,L=4, L Block,
Prasently wrking as
Labour, T.No. 1561,

fam dul aray wbhey ,
Hari Na3gar, Nay Belhi,

Group-VYard, Central Oradnance Depo t,

2. Sh.s5unil Kum ar,
¢ 5hri Dev Karan,
r/o A=80, ashok Nagar,
Ghaziab ad, Up

Presently working as
L?XbDur, T"\330251.2’
3~ Sub~depo t,

Central Crdnance Depo t, \

(3y Adweate: Shri K.K,Puri )
Versus

Union of India through

Secretary,

Ministry of Defence,
Jouth Block,

NQ&J Delhio

2. G"ficer-inmﬂhaFQQ,
Army Ordnan ce Crops Re cords,

Fost Bex No, 3, Trifulgheryy Fost,
Secundersh ad-500015.

3. Director Senersl of Crdnancs Services,

Amy Hasdquartars,
S50ught Block,

DHY PO,

New (Blhi-11,

4, Comm an dan £,

Gentral Ordhancs Depo t,
Delhi Cantt,

5S¢ adjutant Gensrals,
13 3ranch, amy Hy
Jouth Block, nHY RO, o ,
Naw DelhieI] s e. RESpONdants,

{3y Adwecate: shpi Madhav Panikar )
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3y HON 'BLE MR, S, R, AOLGE, YICE cHalmnan(al,

pplicants impugn respondents® letter
dated 10.6,54 rejecting their claim for appoin %:r*arst

58 Storeksepers w.e.f. 13.7.92,

2‘. As per Recruitment Rules (page 13 of 0a)
posts of Store Keepars are to be filled 109
by p romo ticsn,,anci 907 by trensfer Failing which
by direct tecruitment, fpplicants' case is that
thay =rs sligible to be zppointied under 907%
DR quota. They state th=t in asceordance with

a (BnnZ)
Adje Genaralts letter datsd 17.’1.?2/;stg'§:ing
that no surplus staff wsre st nresent zvallbls
to Fill up the 2 vanecancies of 3Stors Kaspars
and releasing the two vacencies to fnployment
ké_’xahgnge for making Airect racrul tment, they

~

applied for the posts of Stora Kesper on ‘38.7—.%29

4

appzarad in the preseribed test on 137692,
underwent medical axam. atc. on 5/6,8.92, but
despite that they uers not issued appoiniment

lettars which was illeqal and artbitrazy

Ve

3. Respondents challenge thes Ga and
state that the tests etc. taken usre irregular.

They state th=t the raquirensnt shoild have haen
raported to 200 Wweoords being the (ntroclling
gstablishment of 211 Centrally mntirollsd

Civilian Categories for Filling wp the ro

(4]

st
on trans®er basis as per Reoruiltment Rules, =nd
the qusstion of direct recruitment would Aawve

arizen only if no stef f wers su=ll

#,

a#3la through
% =
‘ttransr”rgr mode. 3esides pointing cut that the
ban on dirasct recruitment still continued o

/’I“,.
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vperate, thay state that the rcontention that

5

aligible candidates were not available in the
Regional Employment Exchange which compalled
the unit officer to restrict the tests only

not realistic in

(4]

to those working in the unit, wa

these days of high unamployment., 1%t is siated

®

that in case the eligible candidetes wers no

available in Regional Employment Exchange, then

tha vacanries should have been renortaed to
Sumplus Cell,
4, ue have heard Shri Furi for sppliconts

and Shri Panikar for respondents,

Se The Recruitment wles prescribe that

W
[ie]

the posets of store Keeper are to ba filled 107

(]

by promotion,and 907 hy transfer fFallimg which

by direct recruitment, Adnittedly applinants are

clalming =zppointment under the 907 quo ta. 's’-"ér

that, transfer is the first modes , and it is only
)

if after full efforts are mzde Undotran sfep mt:ode

#nd none are available, that the guestion of

direct recruitment ari ses, The letter datad

17.1.92(Annexuren»1) nowhere states ﬁhatkdesgit&

9 . ‘
full afforts nonems available through transforp

. . n
mode and hens_:e direct recruiimentiuds being rescried

to. Instead)this letter dated 17,1492 talks of
2umplus stalf not being svailwls,yhich roes not

mzan thst none yas avall ablo on transfers That

apart the test held uss restricted to rersons

working in the department, Direct recruitment
T




¥ ‘ k implies that members of the ganeral public
wuld be pamitted to take tha test after wide
publicityes There is marit in :*espcmdenfs’
contention that it is unrealistic to asaums
that For a non-technicel roetsi such as that of
Store Kesper eligible caNdidates uwere not

availshle through the @ployment txchange,

6. - Tha grounds taken by respondents are

4
irrefutale , ﬁllauing the 0q e};:}uld mean denying
all those who had 2 legitim-te right to appeer
for the direct recruitment =nd be consi-ered for
appointment, Merely beceuse they are not

befors us, does not mesn we can ignore their

kS

lagitimate rights =nd ue therefore find
cursalves unable to arant the relief prayed
for by the spplicants, The O0ais dignissed

NO rnosts,
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